NOTICE FOR E-AUCTION SALE OF ASSETS UNDER
INSOLVENCY AND BANKRUPTCY CODE, 2016.

M/s NITHIN GRAINS & MILLS PRIVATE LIMITED

18-3-60/C, Road No.2, Srihari Colony,Santhi Nagar, Tirupathi-517501, Andhra Pradesh
M/s NITHIN NUTRITIONS PRIVATE LIMITED

18-3-60/C, Sal Sravanthi Kalyana Mandapam, Khadi Colony, Tirupati, AP 517501 IN.
M/s NITHIN PROTEINS PRIVATE LIMITED

18-3-60/C, Road No.2, Srihari Colony, Santhi Nagar, Tirupati-517501, Andhra Pradesh
{Above 3 Plants are located at Booragamanda Village, Sodum Mandalam,

(CIN: U15400AP2014PTCO95200)

(CIN : U15122AP2014PTC095051)

(CIN : UNS13TAPZ014PTCO95221)

Piler Sub District, Chittoor Dist)
(In Liquidation)

The sale i conduct

In terms of the Orders of Lioukdation by the Hon'ble MCLT, Amaravali Banch, the Liguidaior hereby
gives Public Notice for sale of businesses of the concemed corporate deblors as Going Concam

“withoul recourse™ basis under the provisions of Insolvency & Bankrupicy Code, 2016 read wilh
Raguiation 32 and 33 of the insokency Banknupicy Boand of india [Ligusdation Process) Raguiatons 2016.

ad on “As s where is”, “As is what is™, “whatever there is™ basis and

MName of the | Last date for | Lasi Daie for Lasl date for Last Date for | Date and
Company | Submission |Declaration of | Inspection or Due | g, 4 miceinn | Time of
undergoing of Bid iOualified Bidders | diligence of assets of EMD Auction
LH]'LEEIH"U'“ documents I:Fﬂd'ﬂ‘f auction
Grains & Mills | 19-07-2023 | 22.07-2023 20 07.2023 3072023 1 10:00 AM 10
Private Limited 11:00 AM
M's. Nithin 23-07-2023 to 1407- 02-08-2023
Nutritions | 19-07-2023 | 22072023 20-07-2023 SOT-208 | 1100 AM 1o
Private Limited 12:00 PM
W 's. Mithin 23-07-2023 1o 02082023
Proteins | 19-07-2023 | 2207-2023 20-07-2023 HOHE | 2.0 M
Private Limiled Ta 01:00 PM
Sale of Business of Corporate Deblor as a Going Concern
Mame of the Corporate Debtor Reserve Price EMD Minimum Bid
{mepeiarel bn Rs.) | (Amound in Re.) | Incremental Vakes (Rs.)
M s Mithin Grains & Mills Privale Limited 1.91.31. 876" 18.13,188/- As. 1 Lakh
M s Nithin Nutritions Private Limited 71,44 200/- 7 14 4200 Fs. 1 Lakh
M s Nithin Proteins Private Limited 57.86,802- 570,600 Ws. 1 Lakh

1. Thé sala b5 Diring
o, OecIRrabon
i

s rr:

Mr.Dharani, at

5. As per proviso o
io submil & bid

6. The sale shall be

prescnbed m e

Date : 05-07-2023
Place : Vijayawada

MNoles, Terms and Conditions:
2. The complats and detaled micrmaton aboul the aisets of the company, onling &-auchon bed

avalable i the “E-auction Process inlormation Documents™. Tho sale noticd must be rasd akong
‘E-auctionProcess Information Documents™
hitps:/'weww. bankeauctions.com (M's.C1 india Private Limited) or contact

3. Interesied badders shall participate affer mandatorily reading and agreeing o the relevant lerms
and condiions including as prescribad in “E-auction Prooess information Documants

4. Il is clanbed thal thes mitiBon purpons 0 e prospectivg Deoers and does Nol create any
kind of bidding obligation on (ha par of the Liguedator or Corporate Dabtor 1o efleciuate the sale
The Liguidaior has the absolute right 1o accapt or reject any or all offers or adourn/’ postpones.
canced ihe E-auchion or withdraw any assets thereal from thie auction proceeding at any staga
WINOUT ASSMANG Ay FEERON Thareior

{ he lais o mesl the aigibility crilena as sol oul in Saction 294 of the Code (as
amended from time o time)

Lipmclation Process Reguiatons mads fharsurce
7. Documents and EMD shall be submitied 1o Liquidator through email and hand copy in the format

B. Incase ol any clanficaions. plaasa conlac the endersigned on Mob Mo: 89951 TB3558 or Email
id:ip.caler@gmail.com

oonducied withoul ofeting any warantes and indemnilies
g el gie gt LF ! Qi il srims AN comnl=ong of oflg &-GUChion SaAla AN
mvallable |

which I8

9048182222 mall: telanganaiicindia.com

clause{l) ol Section 35 of the Code, the inlerested bidder shall not be eligible

subjec o the provisions of the insolvency and Bankrupicy Code, 2016 and

Auchion Document on or before 190772023,

Sd-
Immaneni Eswara Rao, Liguidator
IBEI Reg. No:IBBITPA-0011P-PO1224/2018-19/11943
Email ID: ip.caien@gmail.com
Mob No: 9851789558 & 9949926945

Regd, Off:
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ORIENTAL CARBON & CHEMICALS LIMITED

Corporate Identity Number (CIN) - L24297GJ1978PLC133845

Nana Kapaya, Mundra, Kachchh, Gujarat-370415
Email: investorfeedback@occlindia. com; Wabsite: www.occlindia_com

NOTICE is hereby given that the 43rd Annual General Meeting
(‘AGM') of the Members of the Company will be held on Thursday,
the July 27, 2023 at 10.30 a.m. IST through Video Conferencing
(“VC") | Other Audio Visual Means (“OAVM™) facility in compliance

Requirements) Regulations, 2015 read with Ministry of Corporate Affairs
(“MCA"). vide General Circular Mos, 142020, 17/2020, 2002020, 02/2021,
1972021, 21/2021, 022022, 1072022 and 1172022 dated April 8, 2020,

Decembar 14, 2021, May 5, 2022 and Dacamber 28, 2022 raspactively
(collectively referred to as "MCA Circulars”) and Circular Nos.
SEBI/HO/CFD/CMD1ICIR/P/ 2020079 dated May 12, 2020,

to as ‘SEBI Circulars') without the physical presence of the Members at
the AGM venue. Pursuant to Section 91 of the Companies Act, 2013,

remain closed from July 21, 2023 to July 27, 2023 (both days inclusive).

including the financial statements for the financial year ended March 31,
2023 ("Annual Report”) has been sent only by email to those Members,
whosa amail addresses are ragistered with the Company or with the

India Private Limited {"RTA™) or with their respactive Depository Participants

of the Motice of the 43rd AGM and Annual Report to the Members have
been dispensed with vide the MCA Circulars’s and SEBI circulars

AGM of the Company has been uploaded on the website of the Company
at www.occlindia.com. The Motice can also be accessed from the
websites of the Stock Exchanges, namely, Mational Stock Exchange

www.bseindia.com. and the AGM Motics is also on the websile of LIIPL
(Agency for providing the Remote e-Vaoling facility) at
https:llinstavote linkintime.co.in,

The remote e-\oting penod begins on July 23, 2023 at 09:00 a.m (IST)
and ends on July 26, 2023 at 5:00 p.m. (IST). During this perod, Members
of the Company, holding sharas in the physical or dematerialized form,
as on the cul-off date of Thursday, July 20, 2023, may casl lheir vole
by remote e-voling. The remote a-voting module shall be disabled by
MNSDL for voting thereafter. Once the vote on a resolution is cast by the

Any person, who acquires shares of the Company and bacomes Mamber

the cut-off date i.e. Thursday, July 20, 2023 may oblain the login 1D and
password by sending a request at enotices@linkKintime.co.in or
kolkata@linkintime.co.in.

Shareholders/ Membears who would like to exprass their views/ask
questions during the Meeling may register themsealves as a spaaker
by sending their request 7 days in advance mentioning thair name,
demat account number/folic numbar, amail id, mobile number at
investorfeedbacki@occlindia.com.

Members holding shares in physical form who have not registered their
email addressas with the Company / Company’s RTA / Depository, can

Company along with the Annual Report for the financial year ended

Company through VG /OAVM facility including e-voting, by sending
scanned copy of the following documents by email to the Company's

viz, investorfeedback@occlindia.com :

a) a signed request letter mentioning your Mame, Folio Number and
Complete Address, mobile number and email address to be

¢) self attested scanned copy of any document (such as Aadhar Card,
Driving License, Voter Idenlity Card, Passport) in support of the
address of the Member as registered with the Company.

they may refer the Frequently Asked Cuestions ('FAQs") and Instalote

Help section or send an email to enotices@linkintime.co.in or contact
on: - Tel: 022 —4918 al00.

Dated : 05.07.2023

Plot No. 30-33, Survey No. 77, Nishant Park,

THE 43RD ANNUAL GENERAL MEETING
REMOTE E-VOTING INFORMATION

provizions of the Companies Act, 2013, Rules framed
the SEEBI (Listing Obligations and Disclosure

ay 5, 2020, January 13, 2021, December 8, 2021,

MDZ2/CIR/PI2021/11 dated January 15, 2021,
MDZICIR/PI2022/62 dated May 13, 2022 and
D-2/PICIR2023/4 dated January 5, 2023 issued by
Exchange Board of India (SEBI) {collectively referred
2013,

mbers and Share Transfer Books of the Company will

43rd AGM and the Annual Report of the Company

trar and Share Transfer Agent, namely, Link Intime

accordance with the MCA Circular’s and the SEBI
4, 2023, The requirements of sending physical copy

Companyi

A Circulars and SEBI Circulars, the Motice of the 43rd
e-voting

eindia.com and Bombay Stock Exchange (BSE) at

AUTOMOTIVE AXLES LIMITED

Regd. Office: Hootagalli Industrial Area, Off Hunsur Road,
Mysuru, Kamataka — 570 018. Tel - 0821 - 7197500

E-Mail ID: seci@autoaxle com Website | www.autoaxle com.

NOTICE TO THE SHAREHOLDERS OF THE
42ND ANNUAL GENERAL MEETING

NOTICE IS HEREBY given that the 42" Annual General Meeting (AGM) of the
Company will be held on Thursday, 3" August 2023 at 3.00 PM (IST) at the
Registered Office of the Company at Hootagalli Industrial Area, Off Hunsur
Road, Mysuru, Kamataka- 570 018, through Video Conference ("VC")/Other
Audio Visual Means ['OAVM"), totransact the business as set outin the Notice
of the AGM which is being circulated for convening the meeting.

The Ministry of Corporate Affairs (MCA) and Securities and Exchange Board
of India (SEBI) have granted relaxation from dispatching physical copies of
Notice of AGM and Annual Report to the members for the AGAM's conducted Gl
september 2023 and permitted to hold AGM through VC or OAVM, without the
physical presence of the members ata commaon venue.

The Notice of the AGM along with the Annual Report 2022-23 is being sent
only by electronic mode fo those members whose email address are
registerad with the Company/Depositories in accordance with the MCA and
SEBI Circulars. Members may note that the Notice of the AGM and Annual
Report 2022-23 will also be available on the Company's website
www.autoaxle.com, websites of the stock exchanges i.e. BSE Limited and
NSE India Limited at www.bseindia.com and www.nseindia.com respectively.
Members can altend and participate the AGM through VC/OAYM facility only.
The instructions for joining the AGM are provided in the notice of the AGM.
Members attending the meeting through VC/OAVM shall be counted for the
purpose of reckoning the quorum under Section 103 of the Companies Act,

The company is providing remote e-voling facility (“remote e-voting) to all its
members o cast their votes on all resolutions set out in the Motice of the AGM,
Additionally, the Company is providing the facility of voting through e-voling
system during the AGM (“e-voling”). Detailed procedure for remote e-
voling/e-voling is provided in the Notice of the AGM.

If your email ID is already registered with the Company/Depository, bogin
details for e-voting are being senton your registered email address.

The Company has fixed 27" July 2023 as the 'Record Date' for delermining
eligibility of members to final dividend for the financial year ended March 31,
2023, if approved at the AGM.

In case rgn::nu have not registered your email address with the
epository andlor not updated your bank account mandate for
receipt of dividend, please follow the below menticned instructions to:

a) Register your email-id for obtaining Annual Report and login details for

b) Receiving dividend directly in your bank accounts through Electronic
Clearing Service (ECS) or any other means.

WEDNESDAY, JULY 5, 2023
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DABUR INDIA LIMITED

Regd. Off: 8/3, Asaf Ali Road, New Delhi-110 002; Phone: 011-23253488 ; Fax: 011-23222051
CIN: L24230DL1975PLC007908, Website: www.dabur.com, Email for investors: investors@dabur.com

p
applicable provisions of the Companies Act, 2013 and the Rules made thereunder and the Securities and Exchange Board of
India (“SEBI”) (Listing Obligations and Disclosure Requirements) Regulations, 2015 and General Circular No.10/2022 dated
December 28, 2022 read with General Circulars No. 14/2020, 17/2020 and 20/2020 dated April 8, 2020, April 13, 2020 and May
5, 2020, respectively, and other applicable circulars issued by the Ministry of Corporate Affairs (“MCA”) and SEBI Circular No.
SEBI/HO/CFD/PoD-2/PICIR/2023/4 dated January 5, 2023 read with SEBI Circular No. SEBI/HO/CFD/CMD1/CIR/P/2020/79
dated May 12, 2020, through Video Conferencing (“VC”) / Other Audio-Visual Means (“OAVM”) on Thursday, August 10,
2023 at 3:00 P.M. IST, Notice of AGM and Integrated Annual Report 2022-23 have been sent by email on July 4, 2023
to all the Members of the Company whose email addresses are registered with the Company / Depository Participant(s).
The aforesaid documents are available on the Company’s website at www.dabur.com and on the website of the
Stock Exchanges, i.e. BSE Limited and National Stock Exchange of India Limited at www.bseindia.com and www.
nseindia.com, respectively, and on the website of Company’s Registrar and Transfer Agent, KFin Technologies Limited

(“KFin”), at https://evoting.kfintech.com/

The Company is providing facility for voting by electronic means (e-voting) to its members to enable them to exercise their
right to vote on resolutions proposed to be passed in the AGM. Members may cast their votes by using e-voting system
from a place other than the venue of AGM (remote e-voting). The Company has engaged the services of KFin as the
Authorised Agency to provide remote e-voting facility.

The remote e-voting shall commence on Sunday, August 6, 2023 from 9:00 a.m. (IST) and end on
Wednesday, August 9, 2023 at 5:00 p.m. (IST). The remote e-voting shall not be allowed beyond the

said date and time.

A person, whose name appears in the Register of Members/Beneficial owners as on the cut-off date
i.e. Thursday, August 3, 2023 only shall be entitled to avail the facility of remote e-voting as well as

e-voting at the meeting.

Information and instructions comprising manner of voting, including voting remotely by members holding shares in dematerialized
mode, physical mode and members who have not registered their email addresses have been provided in the Notice of AGM.
Any person, who acquires shares of the Company and becomes member of the Company after dispatch of the Notice of AGM
and is holding shares as on the cut- off date i.e. Thursday, August 3, 2023 may obtain the User ID and password by:

Sending a request at KFin's email id evoting@Kfintech.com / call KFin's toll free number 1-800-3094-001.

If the mobile number of the member is registered against shares held, the member may send SMS to 9212993399:
(for holding in demat form) MYEPWD <SPACE> DP ID Client ID ; (for holding in physical form) : MYEPWD <SPACE>

Event No.+Folio No.(eg.XXXX1234567).

If e-mail or mobile number of the member is registered against Folio No. / DP ID Client ID, then on the home page of https://evoting.
kfintech.com, the member may click “forgot password” and enter Folio No. or DP ID Client ID and PAN to generate a password.
However, if the person is already registered with KFin for remote e-voting, he/she shall use his/her existing User ID
and password for casting the vote without any need for obtaining any new User ID and password.

The Company will be providing VC/OAVM facility to enable the members to attend the AGM. Members who are entitled
to participate in the AGM can attend the AGM or view the live webcast of AGM by logging on to the website of KFin at
https://emeetings.kfintech.com/ by using their remote e-voting credentials.

Further, facility for e-voting shall also be made available at the AGM (through insta poll) and members attending the
meeting who have not already cast their vote by remote e-voting shall be able to vote at the AGM through insta poll.

The members who have cast their vote by remote e-voting prior to the meeting may also attend the meeting but shall not

be allowed to cast their vote again.

In case of any query pertaining to e-voting, members may refer to the Help & FAQs and E-voting user manual available
at the download section of https://evoting.kfintech.com (KFintech Website) or contact, Mr. Sankara G, Senior Manager
at KFin Technologies Limited, Selenium Building, Tower B, Plot 31&32, Gachibowli, Financial District, Nanakramguda,
Serilingampally Mandal, Hyderabad — 500032, at evoting@kfintech.com or call KFintech’s toll free No. 1-800-3094-001.

For registering / updating email addresses members may follow the process given in note no. 11 of Notice of AGM.

Date :July 4, 2023
Place : New Delhi

CIN:L51905KA1981PLCO04 158

Physical Holding

send a written request in Form |SR-1 to the RTA of the
Company, Integrated Registry Management Services
Private Limited either by email to irgi@integratedindia.in
or by post to No.30, Ramana Residency, 4° Cross,
Sampige Road, Malleswaram, Bengaluru = 560003,
Ph:080-23460815-818. The forms for updating the above
details are available at the Company's website;
hitps:www.autoaxle.comiimportant Investor Updates.
aspx

Demat Holding
bar shall not be allowed to change it subsequently.

Please contact your depository Participant (DP) & register
your email address and bank account details in your
Demat account, as per the process advised by your DP.

ftar dispatch of the Notice and holding shares as on

isterad and obtain Notice of the 43rd AGM of the

Pursuant to the Finance Act 2020, dividend income will be taxable in the
hands of shareholders w.e.f April 1 2020 and the Company is required to
deduct tax at source from dividend paid to shareholders at the prescribed
rates. For the prescrbed rates for various categories, the shareholders are
requested to refer to the Finance Act, 2020 and amendments thereof. The
shareholders are requested to update their PAN with Integrated Registry and
Management Services Private Ltd (In case of shares held in physical mode) &
depositories (in case of shares held in Demat mode).

A Resident individual shareholder with Permanent Account Number ("PAN)
andwho is not liable to pay income tax can upload a yearly declaration in Form
No.15G/MSH, to avail the benefit of non-deduction of tax at source on
hitps-ffwww.integratedindia.inExemptionFormSubmission.aspx by 27" July
2023, Please click the below links to download blank Form 15G and Form 15H
hitps:fiwww.inlegratedindia.in/ExemplionFormSubmission.aspx.

nd ! or login details for joining the 43rd AGM of the

z. kolkata@linkintime.co.in or Company's email id.,

scannid copy of the PAN Card;

shareholders are requested to note that in case their PAN is nol registered,
the tax will be deducted at a higher rate prescrbed under Section 206AA or
206BAB of the Income Tax Act, 1961

Mon-Resident shareholders can avall beneficial rates under tax freaty
between India and their country of residence, subject to providing necessary
documents i.e. copy of PAN allotted by Indian income tax aut
Permanent Establishment and Beneficial Ownership Declaration, Tax
Residency Certificate, Form 10F, any other document which may be required
to avail the tax freaty benefils by uploading the documents on
hitps://www.inlegratedindia.in/ExemptionFormSubmission.aspx,

nties, No

ers! members have any quenes regarding e-voting,

vailable at https:ffinstavote. linkintime.co.in, under

The afore-mentioned information is being issued for the information and oy 1
benefit of all the Members of the Company and is in compliance with Date - 4" J-ulyﬂ m23 Debadas Panda
the MCA Circulars and the SEBI Circular Place: Mysury Company Secretary
For Oriental Carbon & Chemicals Limited f
Sdi- ,‘*g 23
Place : MOIDA Pranab Kumar Maity - MERITOR

Company Secretary & GM Legal

The aforesaid declarations and documents shall be self-attesied and
submitted by the shareholders by 27" July, 2023.

In the: event the Company is unable to pay the dividend to any shareholder by
elactronic mode, due to non-registration of the bank account, the company
ghall dispatch the dividend warrant/cheque to such shareholders.

By Order of the Board of Directors
For Automotive Axles Limited

f‘irmm:i‘e.. ep,‘ .in

For Dabur India Limited
A. K. Jain
EVP (Finance) & Company Secretary

‘ RUPA zypa & COMPANY LIMITED
CIN: L17295WE1985PLCO3B517

REGD. OFFICE: Metro Tower, 8th Floor
1, Ho Chi Minh Sarani, Kolkata - 700 071
PHOME: +91 33 4057 3100; FAX: +91 33 22881362
E-MAIL: investorsi@rupa.co.in; WEBSITE: www.rupa.co.in

NOTICE TO THE MEMBERS

NOTICE is hersby given that the 38" (Thirty Eighth) Annual General
Meeting (“AGM" or the “Meeting”) of the Members of RUPA &
COMPANY LIMITED (the Company) will be held on Tuesday, August
08, 2023 at 11.00 A.M. (IST) through Video Conferencing or Other
Audio Visval Means (VC/OAVM) to transact the businesses as sat
out in the Motice convening the Meeting (MNotice) in compliance with
applicable provision of the Companies Act, 2013 ("Act™) and rules
made there under and SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015 ("Listing Regulations™) read with
General Circular No. 14/2020, No. 17/2020, No. 20/2020,
Mo. 0272021, No. 19/2021, No. 02/2022 and No. 10/2022 dated
April 08, 2020, April 13, 2020, May 05, 2020, January 13, 2021,
December 08, 2021, May 05, 2022 and December 28, 2022
respectively issued by the Ministry of Corporate Affairs (MCA) and
Circular No. SEBIHO/CFDICMD1/CIR/PI2020/79 dated May 12,
2020, SEBI/HO/CFD/CMD2/CIRMPI2021/11 dated January 15, 2021,
SEBI/HO/CFD/CMD2/CIR/P/2022/62 dated May 13, 2022 and
SEBIHO/CFD/PoD-2/P/CIR/2023/4 dated January 05, 2023 issued
by Securities and Exchange Board of India (herein after collectively
referred to as "Circulars™),

In compliance with the above Circulars, the Notice convening the
381 AGM ("Notice™) and the Annual Report for the financial year
2022-23 will be sent only through e-mail to all the shareholders
whose e-mail addresses are registered with the Company/Company's
Registrar and Share Transfer Agent (RTA) i.e, Maheshwan Datamatics
Private Limited {("MDPL")/Depository Participants. The Notice
will also be available on the website of the Company viz.,
www. rupa.co.in, on the websile of the stock exchanges where equity
shares of the Company are listed viz., www.bseindia.com and
www.nseindia.com and on the e-voting website of NSDL {Agency
engaged for providing e-voting facility) viz., www. evoling.nsdl.com.
Hard copy of the Annual Report shall be sent to those shareholders
who request for the same, The process and manner of remote
e-voting, attending the AGM through VC/OAVM and e-voting during
AGM for Members holding shares in demat form or physical
farm and for Members who have not registered their email address,
will be provided in the Notice of the AGM.

Members holding shares in physical mode and who have not yet
updated their email address are requested to register the same by
following the instructions mentioned on MDPL's website viz.,
hittps:iwaww.mdplin’ or Company's website at hitps:rupa.co.in/notice-
and-forms-for-physical-shareholders/ to receive the Notice, Annual
Report and login ID/password for e-voting.

Members holding shares in physical mode and who have not yet
updated their mandate for receiving dividend directly into their bank
accounts through any RB| approved electronic mode of payment
may register the same by following the instructions mentioned on
MDPL's website viz., hitps://www.mdplin/. However, in case the
Company is unable to transfer the dividend entittements directly
through BBl approved electronic moda(s), the Company shall dispatch
the Dividend Warrants/Demand Draft to such members.

Members holding shares in demat mode should update their
email address and bank mandate directly with their respective
Depository Participants.

Pursuant to Section 91 of the Companies Act, 2013 read with
Rule 10 of the Companies (Management and Administration) Rules,
2014 and Regulation 42 of Listing Requlations, the Register of
Members and Share Transfer Books of the Company will remain
closed from August 02, 2023 to August 08, 2023 (both days inclusive)
for the purpose of AGM and to ascertain the names who would be
entitied to receive Dividend, if approved at the AGM.

This notice is being issued for the information and benefit of all the
Members of the Company in compliance with applicable circulars
issued by MCA and SEBI.

For Rupa & Company Limited

Sd/-

Manish Agarwal

Company Secretary & Compliance Officer
ICS1 Membership No. A29792

Place: Kolkata
Date: 04.07.2023

mail : info@investup.org.in | Website: http:www.invest.up.gov.in

REQUEST FOR PROPOSAL
FOR "SELECTION OF PUBLIC RELATIONS (PR) & CREATIVE AGENCY
FOR BRANDING & PROMOTION OF UTTAR PRADESH"

The details of RFP are available on Portal (website) https://etender.
up.nic.infrom 05" July, 2023.

A Pre-Bid meeting on hybrid-mode shall be organized 11.07.2023
at 3:00 p.m.

Closing date/time of submission of Pre-Bid Queries shall be
10.07.2023 upto 05:00 p.m.

Closing date/time of submission of e-bids shall be 31.07.2023

upto 11:00a.m. Issuer,
Nodal Officer, Invest UP

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
MEGI AGRO CHEM LIMITED

OPERATING IN GRAIN BASED ETHANOL AT SADGOAN,
NEAR DHULE, MAHARASHTRA, INDIA
(Under Reguiation 36A(1) of the Inzolvency and Bankruptcy Board of india
(nsolvency Resolution Process for Corporate Persons) Regulations, 2016)

. E __ RELEVANT PARTICULARS
1. | Name of the corporate debior slong Megi Agra Chem Limited
with PAN' CIN LLP No. | GIN L2421 0MH18S9PLC1 16134
| PAR AAFCMAETTR
Nestambarl, 304, Thane Belapur Road, Vitawa,
| Than (West} - 400 605, Maharashira, lndia
| Www.megiagrachem.com
| Sadgoan, Near Dhule, Maharashira, India

2 | Address of the registered office

3. |URL of website

4. | Detaits of place where majority of

__|fixed assets are focated reruae

0. | Instaked capacity of main products’
| SETVICEs .

G, | (Quanity and vaiue of main products’ | Ml
|services soid in last financial year .

7. |Number of employees/ workmen | il

8. | Further details including last avaitable | Through email fram
linancial statements (with schedules) | pmegiagrodE@gmail.com;
of two yaars, lists of creditors, relevant | vhsreddyT@E@gmail com
dates Tor subsequent events of the
procass are avallable at

0, | Eligibikty for resolution appicants
under secton 2502110 of the Code

| 30 KLPD/ 45 KLPDLPD

| Thraugh email from
| pmeglagroa@amall. com:

|5 avaitable at: vhsreddy T i@gmail.com

10.Last date for recelpt of expression of | 20072023
|interest |

11 Date of issue of provisional st of 3007 2023
prospective resolution applicants

12 Last date for submissian of | 04.08.2023

objections to provisional kst
13, Process email id to submit EOI | ipmegiagro@@gmail.com; vbsreddy T @gmailcom
Signatura of the Rasolution Professional
Vakati Balasubramanyam Reddy
IBEIPA-001/1P-PO0G62/2017-2018/11131
G 1205, Galaxy, Qureshi Magar, Kura (East), Mumbai— 400070
For Megi Agro Chem Limited
05,07 2023, Mumbal

SIMPLEX PAPERS LIMITED

REGISTERED QFFICE: Obd SHRI SAl BHAVAN, BALAGHAT AOAD,
T POINT, GONDIA- 441 614
CORPOAATE CFFICE: 30, KEEHAVRAD KHADYE MARG,
SANT GADGE MAHARAJ CHOWE, MAHALAXMI (E], MUSEAE 400011
Tal MNec+81 22 2308 2951 Wabsile | www.simplax-group.com
E-mgil - papers @ amplex-gravp.com CEN-L2101 0MH 1984 PLCOTE1 37

(sinmeLEX
PAPLRS LTD

NOTICE OF THE 20™ ANNUAL GENERAL MEETING. E-VOTING AND BOOK CLOSURE
Annual General Mapting:

Notice ks hereby given that the 29% Annual General Maeting (The AGKY the Mesting) of Simplex Papers
Limiled {Iha Company) wil ba canvenad on Tuesday, the 1 Awsgust, 2023 al 12.00 neon through
Video Conference (V) / Other Audio-Visual Means (OAVE) OHLY provided by the Maticnal
Securitas Dapesilory Limbad (MSOL) b transact the Businesses as sot out in the Nosce canvening
the AGM. This is in compliance with the applicable provisions of the Companias Act, 2003 [Hhe Act) end
the Fulas made thersunder, read wilh Ganard Circuians dated 6% Apri, 2020, 13° Apil, 2020, 5% May,
2020 along with subsagueant clrodars isswad in this regard and the [atest dated 265 December, 20232
by the Mty of Corporale Affars | the MCA Circulars) and Circular daled 13" May, 5022 raad with
Circular dated 5° Jaruary, 2023 ssued by the Sacurfees and Exchange Board of Irdia | the SEBI
Circulars) and other applicable crculars issued in thes regard without tha presance of tha Membess al
he comman venue

In complance with abeve Cireulars, the Compary has send the Motice of The AGM ziong with the
Armual Rapart 2022-231 an Monday, the 37 July, 3023, thraugh elecironic mede only fo thesa
Members whase e-mail aodesses ane regishersd with the Company o Regisirar & Transher Agent and
Dapositories.

The &nnual Reparl 2022-23 of tha Company, infer-ala, cordaining the Motice end the Explanatony
Statermen! of the AGM & avaitable on the website of the Compary a Wi fa s 8 siemplis-g o, com
and on the websie of the Stock Exchange viz. www bseindia.com A copy of the seme is elso availabla
an (e webste of NSDL at v evaling redlcom,

Book Clogure:;

In termes of the prowisions of Seclion 31 of the Al and Rules famed thereunder, the Aegister aof
Members and Shane Transfer Books of the Compary will remain closed from Tuesday, the 25™ July,

2023 to Tuesday, the 1% Augusl, 2023 (bolh days inclusive) lor the pupose al the AGM ol tha
Company of any adpuemment thersof,

Remode e-Voting:

In compiance with Section 108 of the Ac read with Rule 20 of the Companies (Management and
Administration) Rules. 2014, a5 amended from fime 1o lima, the Secredarial Standard an General
Messtings (55-2) issied by the Ingtitte of Company Secrelaries of India and sub-clause (1) & (2) of
Regulation 44 of the SEBI (Listing Chiigations and Disclosura Raguiremant=s) Regulafions, 2015, the
Company 5 providing %o b Miembers the facliy of remale e-Valing bedore as well a5 during e AGM
m respect of the business io be transactad af the AGM and for this pwpose, the Company has
engaged Be senices of NSOL far lacilzating vating through electronc means,

The Members may cast their vohas uging an eleckromc '-'-!.'I|il'|g system fram a place offier than venis
af the AGM ('remoba g-waling’). The remota e-Yoting period will commance on Safurday, the 28® July,
2023 from 9:00 am and will end on Manday e 31 July, 2023 at 5:000 pre Duning this periced,
Membsrs af fhe Company, holding sharas sithar i physical form or in Dematenialized form, as on
Tuesday, the 25% July, 2023 (the Cut-Ol Dased , may cast ther vale by remota e-Vioting, The remaole
a-Wating shall nod be allowad bayond tha said date and tima and the e-Valing modula shal ba disablad
iy NSOL for voting 1heraafer.

Thie deladed Bsiruchons lor emabe I}"nl'ﬂ'l"lﬁ Ary ﬁi'ft:"l in the Motice of the AGM, Members an
requestad 1o nofe the fallowing:

a. The mmate 2-Voting facility would be avaiiable during the foliowing pesiod;
From .00 am, on Satunday, the 28 July, 2023

Commencement of remote & -Vollng
_I§r|d of remaole e- #ﬂpﬂ

e S

The: remaote e-Viating modide shall be dsabied by NSDL for woting thereatier and Members wil nof
ba allowed o vate électrorecaly bayond the said data amd fime:

0. The waling right= of the Members shall be n praportion 1o their shara of the pad-up equity shara
capital of the Compary as on Tuesday, the 25% July, 2023, [ the Cut-OfFf Date) The faciity of
remate e-Voting system shall also ba made aveilable during the Maeting and the Mambars atiending
thiz Meefing, wiho hilo: nob alishy st thesr wobe By remale @-valing Shall e able b sxeise i
right during the Meeting. & parson whosa nams is recomed in the Regster of Members [ Regster
of Benefictal Cwners as on the Cul-0f Oabe ondy shall be enfilled 1o avail e taciily of remoke
e-Wating belore and during the AGM

C. Any parson who acquiras shares of the Company and bacomes a Mambar of the Comparry aftes
the dispaich af the Motce and hakds shares a5 on the Cul-0l Date, may abtan the User ID and
Password for remabe e-Yoting by sending a requast 81 evofingdnsdl.couin. Howaver, if the
Membar |5 aready regislered with NSOIL far remate e-Valing, then hedshe can uss rsher gxisting
User |0 and password far casting the vola. A parson who is not @ Memiber &= on the Cut-0ff Dele
ghauld el the Motice of the AGM for inlormation purpeses anly

d. Membess whio have cast Meir vobe by remiobe e-Yoling peor 1o the Mesling may alse atlerd tha
Meeting efecironicaly but shall not be entiled to vate agan

.........

Registration of e-mall addresses;

Thie Members of the Compary halding shares efther in physical [ demat dorm and wha have nal
reisiered fupdaled thair a-mail sddreszas with the Company®he RTA [ the OPs ara requestad %o
send the following documentsinformation via e-mail 1o Pura Sharegisiry India Private Limited, the
Registar and Transfer Agant of the Company & suppart@purvashare.com ar with e refevant DPs,
) GO B0 reguslenupdale ther e-mad adovesses and o oblan user I0 and password % st thel
vate through remola e-voling or a-woling at the AGKW:

= Mame registarad in tha records ol the Company
= E-mai addrass and Mobie numiber

= [OPID- Cliens 1D, Chent Master Copy or Copy of Consclideted Account Stetemeant [For Shares held
De=na)

= Sal.atlested scarned copy ol Ibe shans carfficala rand and badk (For Sharas hedd in physical)
0 Sall-allestod scanned copy of PAN and Aadhar cards

Tha Mamibers who have cas! lhar vobas by remoba g-valing price ba ha AGM meay also attend and
paricpate in the AGM but ey shall ned be enttied to cast feir vate again 2 the AGM, Onoe the volg
ana rasalulicn is cast by the Membar, the Member shail ndl be aliwed o change it subsaguantly,

Any person, who acquires shames of the Compary and bacomes a Mamiber ol the Company atter
dispatch af the notice and holding shares as af the Cul-Of Date, may obtain The login 1D and
password in the manner a5 manfioned in Mobe Mo 13 of the Malice of AGM.

In caza Mambers hava any guanes relating to e-Voling, they ara requested to raler tha Fraguanty
Asked Questions (FAQE) ki Shanheltiers and e-Voling usar manual kr Shansholdens avalable al the
downdcad saction of waw ewolingnsdl.com or call on.: 022 - 4386 7000 and (22 - 2499 7000 o
send A request 1o Paltavi Mbalre, Senlce Manages, 3050 at ovoting@nsd.coin

The Resulls dectaned alongwith the repar of The Scrulinizer shall be placed on the websie of the
Camgpany www.papars @ simplex-group.com  and on the website of NSOL immadiately after the
declaration of nesul by fhe Chasrman o @ person authanzed by him in Wil The resuits shail -also
be upfoadad an 1he websias of stock exchange La. www.beandis.com

For and on behalf of the Board of Drectors

Sl

Shekhar B Singh
Diate: 5 July, 2023 Director
Flace: Murmbal DEl- 03357251




